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WESTERN ZONE BENCH, PUNE
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IN
EARLIER O.A. NO.205/ 2024 (WZ)

Nagari Hakka Sangrsh Samiti & Ors ... Applicants
VERSUS

Mira Bhayander Municipal Corporation ...... Respondents

& Ors.

AFFIDAVIT IN REPLY ON BEHALF OF
THE RESPONDENT NO. 6,
“THE COLLECTOR, THANE”
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Date : 17/09/2025 Sachin Gore, Advocate
Place . Pune +91-7350212877
ssgore2005@gmail.com

Filed by Respondent No. 6: Collector Thane
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HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

MISC. APPLICATION NO. 19 /2024(WZ)
IN
EARLIER O.A. NO.205/ 2024 (WZ)

Nagari Hakka Sangrsh Samiti & Ors ... Applicants
VERSUS
Mira Bhayander Municipal Corporation & ...... Respondents;
/

Ors.

AFFIDAVIT IN REPLY ON BEHALF OF
THE RESPONDENT NO. 6,
“THE COLLECTOR, THANE”

MOST RESPECTFULLY SUBMITTED

I, Dr.Shrikrishnanath Baburao Panchal, aged 36 years,
occupation as Government Service, presently working as the
Collector, Thane, do hereby submit this affidavit on solemn

affirmation and oath as under:

1. I state that, I am the Collector, Thane, Respondent No. 6 in
this present matter. I am well-versed with the facts of the
case based on the official records and documents available,
including the Applicant's petition and the submissions made
by the other Respondents. I am competent to file this
affidavit.

2. I state and submit that the role and responsibility of the
Respondent No. 6, the Collector of Thane, in this matter was

limited to the allotment of land to the Respondent No. 1, i.e.,
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‘Mira Bhayander Municipal Corporation’ (MBMC), for
the purpose of a Municipal Solid Waste Management
Facility (MSWMF). Pursuant to a request from the MBMC,
the land situated at Village Pali (Survey No. 65) and

Village Uttan (Survey No. 25) was allotted by the
Collector, Thane, vide order dated 26/12/2002. The total
area of land allotted was approximately 31.02 Hectares.

The Collectorate has thus discharged its duty in this regard.

. I state that, the Respondent No. 1 MBMC followed up with
the State Government for allotment of additional land for
setting up a plant for the disposal of Solid Waste.
Thereafter, the Respondent Collector of Thane vide order
dated 21/10/2013 had given another government land at
survey no. 83/1B village Sakwar, Taluka Vasai, 13-10-0
Hectares to the MBMC to set up a plant for MSWMF and
against the said land, MBMC has deposited the amount of
Rs.71,10,816/. Thereafter, there was some doubt at the
MBMC level regarding deforestation of land and
involvement of legal implications; therefore, a meeting was
held on 26/06/2014 under the Chairmanship of the
undersigned Respondent No. 6, i.e., District Collector,
Thane, Dy. Conservator of Forest, Dahanu Region, and it
was clarified that the forest department has No Objection

to start the work, subject to the sanction of the Foresj =

ﬁi’\
Department. ,

esumﬁs'go..\.i a
. I state that, Due to the multiple objections and oppo {E ‘3‘:\,‘ <

from the residents and the Sakwar village panchaya ‘\)i) Y
contractor came forward for the execution of the j&ig\{/r_ OFf 5
therefore, again on 31/03/2017, MBMC made another
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request to the Government of Maharashtra for allotment of
another land. The Government of Maharashtra sought the
information from the Respondent Collector Thane regarding
the availability of the land for MSWMF. The Ilands
available are either far away from the jurisdiction of the
MBMC OR under the forest department. Therefore, by
knowing this fact State Government suggested a land at
Taloja, for Common Munucipal Solid Waste Management
Facility (CMSWMF). However, It is advised that MBMC
should manage the MSWMF within the premises

available, by improvement and better management of

the area available.

. I further submit that subsequent to the allotment of the said
land, the Mira Bhayander Municipal Corporation has taken
and continues to take various steps for the scientific
processing and management of solid waste as per the
provisions of the Solid Waste Management Rules, 2016. As

per the submissions made by them to this Hon’ble Tribunal.

. I state that, the Respondent No. 6 has no further role in the
day-to-day operations, management, or compliance of the
solid waste management facility. The responsibility for
ensuring compliance with the Solid Waste Management
Rules, 2016, and other environmental regulations lies with
the Mira Bhayander Municipal Corporation and other

concerned regulatory authorities.

. Therefore, it is most humbly submitted that the prayers
the present Miscellaneous Application are not maintai/

against Respondent No. 6. The Collector, Thane, haq’\@
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discharged the statutory obligation of providing the //‘/\ﬁ}—
requisite land, and the allegations of non-compliance // ¥/2§er4
pertaining to the operational aspects of the facility, do g(g ""gﬂf’jg;;
not fall within the purview of this Respondent No.6. \\\ } \2"55;:?_'?0"21‘;
LR #e,
8. I say that, through this affidavit, further assures this Hon’ble \QF:I-;@’E

Tribunal that the Respondent No. 6 remains duty-bound to
comply with and implement the directions of this Hon’ble
Tribunal in the present matter. In the circumstances, it is
respectfully urged that the name of the Respondent No. 6 be
deleted from the array of parties in the present Execution

Application.

Hon’ble Tribunal may pass the appropriate directions

considerint the facts stated hereinabove.

Date : |7 September 2025
Place : Thane o
I8 S l
Dr.STrﬁ<rishnanath Panchal
Respondent No. 6
District Collector, Thane
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NN
\:? \“\2 VERIFICATION AND AFFIDAVIT
> 3;5 i I Dr.Shrikrishnanath Baburao Panchal, age 36 , do hereby state
",:“ 1 V;” that I have verified the facts as mentioned hereinabove and
» ,;.’x""" those are true and correct to the best of my knowledge. I have
“I hﬁ';»;f-‘f‘"/'" not suppressed any relevant material facts known to me. I have

submitted this based on legal advice.

I am hereby submitting it after verification, on solemn

affirmation and oath.

.

Date :\7September 2025 /QLL—

Place : Thane ~Shrikrishnanath Panchal
DEPONENT

| NOTED & REGISTERED
s.no: 288k0 | ggoy”
/ J




470

VAKALATNAMA
THE HON'BLE NATIONAL GREEN TRIBUNAL (WZ), Pune

MISC. APPLICATION NO. 19 /2024(WZ)

IN
EARLIER O.A. NO.205/ 2024 (WZ)
Nagari Hakka Sangrsh Samiti & Ors ... Applicants
VERSUS
Mira Bhayander Municipal Corporation ...... Respondents

& Ors.

I, Dr.Shrikrishnanath Baburao Panchal, son of Baburao Panchal,
residing at Thane , the above-named Respondent No. 6 herein, do
hereby appoint and retain Shri. Sachin Subhash Gore, Advocate,
to act and appear for me/us in the above matter and on my/our
behalfto conduct and prosecute (or defend) the same and to appear
in all proceedings that may be taken in respect of any application
connected with the same or any order passed therein, including all
required correspondernce related to this case.

I/we also authorize the aforesaid Advocate to:
o File and obtain return of documents.

« Represent me/us and take all necessary steps on my/our
behalf in the above matter.

« Appoint and instruct any other legal practitioner to
exercise the power and authority hereby conferred upon
the Advocate.

I/we agree to rectify all acts done by the aforesaid advocate in
pursuance of this authority.
Dated:

t'\

/%/A—“

Accepted



471

Sachin Subhash Gor, Advocate
Bar Council of Maharashtra and Goa, Enrollment No.
MAH/6573/2019] Contact No. 7350212877

Address for service of the said advocate:

Flat no. 601, 6th floor, Rohit Park-II,

Morya Colony, S. No. 71/3A, Near Tapkir Vidyalaya,
Opp. Tuljabhavani Mandir, Tapkir Nagar, Kalewadi,
Rahatani, Pimpri, Pune 411017

MEMO OF APPEARANCE

Please enter an appearance for the above-named Respondent No.
6 in the mentioned Misc. Application.

Date: |7 ,6‘1 [7—024'“

Yours faithfully, y

Adv. Sachin Subhash Gore
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RETYPED
A sTSex AgIRUIfAST
MIRA-BHAINDAR MUNICIPAL CORPORATION

SIT.%.: HATYT/ARITA/3C.R/086-08l st : 38/03/20%0.

gid,
AT. [Segaeny,
a1, amor
vy ' A9 gwar, ar. g@s Jfa gA/MEF.3/T I
HEITIRUIfelhdth  3HRUATd  JUTAT  HeddhalT
YTshdT TeheddTad
et 1 ¢) AL [SIeRIfUSRT, 3107 Ardhsiel . AgHel/HaT-
2 /- /1. AT FAATHAI/FRTI-, T&. 9/%0/0¢3
ST TS
) AHA AU h.UHUAEI-08Y/T. 5. 6b/P-¢ 0
HEel d deT TaeTaT f.2¢/03/08Y.
3) f&. 0%/03/0%0 T HIF THAR ITHIAIA
AT 3.

HEIGT

AT #Eer AgrRUaeT SFdia &eifeeT  fA#ToT
BIUTAT gaieha=aral fdegdre oITaor &idr AT fSegifasny,
B0 ATdehged  HEel/HeT-¢/- /T AL/MAAT.  AAU/4T.f3-
R, f&.2¢/%0/0¢3 3eay AT FHaR, ar. gz Mo
g.oa./f8s7.¢3/89 FAHST $3-f0-0 § IR THRI STHNT
AR olh T §Edicld &h&e] WItd  STTell 378, Tl
ATHATHTST  Peall  gFPrAT  T@HA  F.0¢,80,¢06/-
fe.22/2/R0¢3 TS AT SegIfeRY Tdehs HOM FIUATT




475

Tl 3R, TeT JRIT 3PS dreT grdar fe. o&/08/0¢y
TS gugTd 3Tell 3718,

HeX SPIaY HelehaRT IfohdT Tehed IHRONT 0T HIIdT
HENTSE YGuUT fAI=0T FHSes, 3T0T, Hstel HETOT fasHrar, Ty,
qIoeYR TIeTeT, S10T Ardehgel FATglehd JHTOTIT HIed STl
3Ted. dad AT SegOaeRl Iear regeTadreied TS
3FeedT AR Al hdR AN Gedha’T UfhaT Yhed
SHRON FIAT HSL feelr 31

f&. o2/03/30% TS S FhaR IFIAFIA AT
HIEeY AQHINUITolhelth IHRUATT AUIAT Helehe’T ST
Johed IHARON FHar (Y I#HaEdy 3meT o 8.
IS FETAIRUITIhclth 3T-3MGFd (3R1TY) 39U gt
THATHALY GoIohRT FfhdT Yhedraiaddl Alaeal HAfgdr
CUI 3Tell. W HIS HhaR FHAHAA TeTehelT Fishar
Yhed AHIIIT FEoIALd FAedld & ad g HeIdl
Uhed S Pl TSROl IHRUIATT Irar, AT ATREATT
ST gId FIOATT 3Tl 3. W X fshol gehed
3HROT FROT FEAT GrellergA Tor 37390 A 3Ted.

?. AN TSRl AThssl Helehe’l UishdT FehodTehdidl
HAlSr gaR Y Yred AP Deforestation STelel ATal.
. T (TaY) HRAATH _¢o AT I AR FBAr
HElTIRUTfelchehs 3TeTsYl ITal.

3. f&. o%/03/0% USRI FHIT ThaR WHTARA TSI
fIAY AGHAT TIh T UThAT Tehodrd AUy &l 3
IRIT hell 37TE.
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IWFd 9 el TAOR 6T Al SeglfaaRy
Iidehgel Hlol HhaR, dT. a8y I H.A./ME.7.¢3/09 ALl
£3-g0-0 g 3R UCd STeledl SIiAT Bdell M0 TSleedrd
HETHAIRUTTIRT &7 ST TeTehalT UTshAT YehoUTehrdl AT
e fA.

(31. AT A1)
Y,

faRT smdex AgTeTeaTforeT
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English (Translation)

MIRA-BHAINDAR MUNICIPAL CORPORATION

Outward No.:

Date: 31/03/2017.

MBMC/Health/38.9/2016-017

To,

Hon'ble District Collector,

Dist. Thane

Subject

: Regarding the solid waste processing

project to be set up by the Municipal
Corporation at Survey No./Hissa No.
83/1B, Mauje Sakwar, Taluka Vasai

Reference: 1. Order No. Revenue/Cell-1/T-

Sir,

9/].Ma./MBMC/Kavi-2227, dated
21/10/2013 from the Hon'ble
District Collector, Thane

. Government Resolution No. FLD-

2014/Pr.No.72/F-10, Revenue and
Forest Department, dated
21/03/2014

. Resolution of the Gram Panchayat

meeting of Mauje Sakwar dated
01/03/2017

To dispose of the daily solid waste generated in
the Mira-Bhayandar Municipal Corporation area, 13-
10-0 hectare of government land from Survey
No./Hissa No. 83/1B in Mauje Sakwar, Taluka Vasai,
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was transferred and received by the Municipal
Corporation as per the order of the Hon'ble District
Collector, Thane, bearing No. Revenue/Cell-1/T-
9/].Ma./MBMC/Sa.Vi-2227, dated 21/10/2013. The
occupancy right amount of Rs. 71,10,816/- for this
land was paid to the Hon'ble District Collector on
19/12/2013. An advance possession receipt for the
said land was obtained on 06/01/2014.

No Objection Certificates (NOCs) have been
received from the Maharashtra Pollution Control
Board, Thane, Mudgal Survey Department, Thane,
and Irrigation Department, Thane, for the
construction of the solid waste processing project on
this site. Furthermore, the committee constituted
under the chairmanship of the Hon'ble District
Collector has given its approval for the construction
of the solid waste processing project at Mauje
Sakwar.

On 01/03/2017, the Mauje Sakwar Gram
Panchayat organized a special Gram Sabha (village
meeting) for the solid waste processing project to be
set up by the Mira-Bhayandar Municipal Corporation.
During this meeting, the Deputy Commissioner
(Health) of the Municipal Corporation was present
and provided detailed information about the solid
waste processing project and the facilities to be
provided under the PESA Act. However, the Mauje
Sakwar Gram Sabha passed a resolution stating that
the solid waste processing project should not be
implemented within the Gram Panchayat's limits and
should be set up at any other location. However, the
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following difficulties are being encountered in the
construction of the project at the said site:

1. The land received from the Hon'ble District
Collector for the solid waste processing project
at Mauje Sakwar has not been deforested.

2. Under the Forest (Conservation) Act, 1980, it is
mandatory to provide alternative land when
diverting forest land. However, no alternative
land is available with the Municipal Corporation.

3. The special Gram Sabha organized by the Mauje
Sakwar Gram Sabha on 01/03/2017 passed a
resolution opposing the solid waste processing
project.

Considering all the above-mentioned points, a
request is being made to the Hon'ble District
Collector to provide alternative land for the solid
waste processing project in Thane district, near the
Municipal Corporation's area, instead of the 13-10-0
hectare of land received at Survey No./Hissa No.
83/1B, Mauje Sakwar, Taluka Vasai.

(Dr. Naresh Gite)
Commissioner,
Mira-Bhayandar Municipal Corporation





